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ORDER 

Ms. Java Das Gupta, AM:- 

The 2pplicant. Shri Subrata Kumar Fradhan had applied under 

Section 19 of Administrative Tribunal Act, 1985 seeking the following 

reliefs: 

"8(a) Forthwith direct the concerned respondent authority to do the 
needful in the matter of issuance of order of regular appointment in 
the post of GDSBPM Kulai B.O. in favour of the applicant. 

(b) To forthwith consider and dispose of innumerous 
representatipns and reminders by taking proper steps by the 
concerned authority in the matter of issuance of order of regular 
appointment in the post of GDSBPM, Kulai B.0 in favour of the 
applicant, since application was made within the prescribed time limit 
and in conformity of the Rules and upon deposit of necessary 
documents and papers and since the applicant is legally entitled for 
such appointment. 

(c ) Non consideration of the several representations of the 
applicant." 	. 

2. 	The case concerned is that Shri Subrata. Kumar, Pradian, the 

applicant was; appointed provisionally in the post of GQS, BPM, Kulai in 

place of regular incumbent of Shri Bikash Chandra ,Majhi who was.placd 

under put offduty inconnection with a fraud case. The appqintment.letteir  

at Annexure •A-3 which was issued on 10.01.2003 mentioned that Shri 

Subrata Kumar Pradhan was provisionally appointed against the short 

term temporary vacancy to the post oGDSBPM, Kulai Branch Office. It 

was also relferated that Shri Subrata Kumar Pradhan should ciearly 

understand that if ever Sri Bikash Chandra Majhi was taken back into 

service, the provisional appointment of Shri Subrata Kumar Pradhan will be 

terminated without any notice. Also the Senior Superintendent of Post 

Offices, Burdwan Division reserves the right to terminate the provisional 

A 	
appointment at any time without notice and without assigning any reason 
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C] 
	

Shri Subrata Kurnar Pradhan joined againstthe temporary post in 

terms of the povjsionäl appointment letter dated 10:01.2003 with the clear 

understanding;that his services may be terminated without assigning any 

reason if the regular incumbent Shri Bikash Chandra Majhi was taken back 

into service or till regular appointment was made. 

Shri Majhi was finally removed from service as a result of Disciplinary 

Proceeding. He had filed OA. 611/08 and OA. 1717/09 which were 

disposed of on 11.07.2008 and 25.09.2012. After the dismissal of Majhrs 

case in CAT, regular recruitment process was taker-i up to fill  up the post of 

GDSBPM, Kulai Branch Office. Being aggrieved the applicant filed the 

instant OA for regularisation of his appointment to the post of GDSBPM. 

The relevant appointment letter as annexed at Annexure A-3 is set 

out below: 

'Memo: No. A/Kulai B.O. 	Dated at Butdwan,'the 10.01.2003 

Whereas Sri Bikash Chandra Majhi, Ex-GDSBPM, Kulai B.O. 
haviyg placed under put off duty pending :fin.alisation of disciplinary 
proceedings and judicial proceedings agaihst hith and the need 
has arisen to engage a person to look afteç.the work of, GDSBPM, 
Kulai B.: 0., the undersigned has decided to made a provisional 
appointment against the short term temporary vacancy to the 
said'post. 	. 	 .. 	. 

The provisional appointment is tenable till the disciplinary 
proceedings against Sri Bikash Chandra Majhi are finally 
dispoed of and he has exhausted all channels of 
dep'attmenlal and judicial appeals and pMition etc and- in case 
it is finally decided not to take Sri Bikash Chandra Majhi back 
into.service till regular appointment is made. 

Sri Subrata Kumar Pradhan, S/0, Kartik ChandrProdhan, Vill-
Shatar Chatti,  P.O. Bhatar, Dist- Burdwan isoffered, the provisional 
appoir,trnent against the short term temporary vacancy to:the..post 
of GDSBPM, Kulai B.O. Sri Subrata Kumar Prodhan should 
clearly, understand that if ever Sri Bikash Chandra Majhi back 
into service, the provisional appointment will be terminated 
withpqt any. notice. 

H, 
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The S .Sudt. of P0's, Burdwan Divn Burdwan reserves the 
right to terminate the provisional appointment any time before 
the periOd mentioned in Para-2 above: withoyt notice and 
without assigning any reason. 

-4 
Sri.SU 	 k .brata Kumar Pradhan will be governed by the Gramin Da 
Sevak(Condut & Employment) Rules 2001 and all otier rules 
and .oder:aplicable to Gramin Dak Sevaks. 

In cases the above conditions are acceptable by Sri Subrata 
Kumar Pradhan, he should sign the duplicate copy of this 
memo and return the same to the undersigned immediately." 

It is very clear from the above appointment letter 2 that in case it is 

finally decided not to take Shri Bikash Chandra Majhi backibto shrvice, the 

regular appoilntrnnt will be made and till regular appointment is finalised 

the applicant Shri Subrara Kumar Pradhan will be function against that post 

of GDSBPM. 	1: 

6. 	As the applicant has joined agreeing with the condition laid down in 

his appointment letter, we find that the applicant does not have any case to 

come before the CAT seeking for regular appointment against tht post 

We find there is no merit in this case and the case ifit to be dismissed. It 

is ordered that the case is dismissed. 

Hence the case is dismissed. No costs. 

(Jaya DasGypta).. . 
Member (A). 

,(As'hok Kurnar Patnaik) 
Mehiber (J) 
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